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In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
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Respondent(s) 
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to Advocate for Applicant(s) 
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9.5.00 
Learned 	counsel Sri A.K.RO, 

for the applicant. Issue notice to the 
respondents by registered post as to wh 

the application shall not be admitted. 

Notice returnable on 12.6.2000. 

Put 	upon 	on 	12.6.2000 	for 
onsideration of admission. 

Member (J) 
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.6,00 Present:. Hon'ble Mr.D.C.Verrna, 

Judicial Merxiber. 

None for the appljcar1t.Mr.S.K. 

gedhi, learned counsel for respotdent 

No.1. Mr.B.C.Pathak, learned Add].. 

C.G.S.Co for respondent No.2. . 
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12. 6. 00 

lm: 

Order of the Tribu.na 

Both the respondents seek tIre to file 

written statement. Time is granted. 

List on 25.7.00 for orders and 

filing of written statement. 

Mber(Ju&cja1) 
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27.9.001 Present : The Hori'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

Heard Mr A.K.Roy, learned counsel 

f or the applicant and M J3.CPathak, 
learned Add I .c .G S .C. fcr the respondent 

List on 24.10.O000 for admissjo 

and to enable the respondents to file 

written s.taement, if any 1, as a last 
chance. 141  
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24 .10 .00 	Heard Mr A .I<.Roy, learned counsel fo rto  

the app 1 Ic ant and Mr B .0 . pat hak, lear ned 

Addl.C.G.S.0 for the respondents. 

Application is admi.tt.ëdn Issue 

usual Xnotice. Call for the records. 

List on 24.11.2000 for written state-

ment and further orders. 

Vice-Chairman 
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O.A. 160/2000 

otes of the Registry 	 Order of the Tribunat 

4.11.00 Written statement has not been 

filed. Nr. B.C.Pathak, learned Addi. 

C.G.S.C. seeks further three weeks time. 

Prayer .  allowed. List it on 18.12.2000 

for orders. 

:. 
Vice-Chairman 
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No representation. List on 2.1.2001 

for further orders. 

Member(A) 	 Vice-Chairm3n 

The State of Arunachal Pradesh has 

fjled the written statement. The respon-

dent No.2 Union of India syet to file 

written statement. On the prayer of 

Ilr,G.C.Pathak, Addl.C.G.S,C. fouriJe&(' 

time is. allowed f'or filing of writtri 

statement. List on 1.2 92001 for orders 

Vice-Chairman 

Ae4 -ceUo 1c 

Written statement has filed by 

the State of Arunacha]. Pradesh, The 

Union of India has yet to file the 

written statement. List on 22.3.01 for 

filing of written statement as a last 

chance. The applicant may also file 

rejoinder if any within 3 weeks. 
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;.A. 160 of 2000  

Order of the Tribund 

List on 24.4.01 to enablethe 

respondents to file written statemét. 

Member 	 Vicechairman 

List on 18..' 01 to enable the 

respondents to file written statanent. 

t:. Menber 	 Vice-Chairman 

Notes of the Retry 	Date 

22.3.01 
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1 8,5.01 No written statement Mesa far been 

filed by the fePondent* no2 thgh time 

was granted.LRespondentz n3.1 has already 

riled written statement. 

Ust afar hearig on 20.6.2001 , In 

the meantime the respondent no.1 may file 

I written.stetemeflt within two weeks from 

today4  

; \q/ç• 1CL•UL 
Member V ice-Chairman 
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2.0.6.01 Judgment delivered in open court. 

kept in separate sheets. 

The application is dismissed in 

termsof the order • No order as to costs. 

Member 	. 	 Vice-Chairman 
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DATE OF DECIS.I0N.2' 2001 ''' 

.. 	 . 

• 	
ShriT.Millang, I.S. 	• -- - - -- 

_PETIT1ONER(S) 

• 	t: 	1 
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& Mr.R.KPU1 	
ADVOCATE FOR THE 
PETITIONER(S) 

p 
-VERSUS- 

The State of Arunaca 	 QQ._ 

• 

Mr.B.C.Pathak,Addl.C,G.S.C. & 	
ADVOCATE FOR THE 

- 	 G :A:A:p:Mr:Roy: -  --
• 	 ThESPONI)ENT(S) 

THE HON'BLE MR. JUSTICE R.R.K.TRIVEDI, VICE CHAIRMAN. 

THE HON'BLE MR. K. Ka SHARMA, Afl4I14ISTRAIVE MEMBER* 

papers may be allowed to see. the 
Whether Reporters of local 

 

judgment .? 

Tobe referred to the Reporter or nt ? 

whether their LbrdshipS wish to see the fair -copk if the 
judgment ? 

Whether the Judgment IS to be circulated to the other Benches 2 

Judgment delivered, by Hon' b1E3 • vice-  Lha­irmi~~ . 
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CENTRMJ ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 160 of 2000. 

Date of Order : This is the 20th Day of June, 2001. 

HCN BLE MR. JUSTICE R.R.K. TRIVEDI, VICE CHAIRMAN. 

HON'BLE MR. K.K. SHARMA, ADMINISTRATIVE MEMBER. 

Shri T. Millang, I.F.S., 
Chief Wi1d1je Warden, 
Mizoram, Aizawl. 	 . . . 	Applicant. 

By Advocate Mr.A.K.Roy & Mr.R.K.Paul. 

- vs - 

1. The State of Arunachal Pradesh 
represented by the Principal Secretary 
Environment and Forests Department, 
Govt. of Arunachal Pradesh, Itanagar. 

2, The Union of India 
represented by the Secretary, 
Environment and Forests Deptt., 
Govt • of India, C .G .0. Complex. 
Paryavarari Bhawan, Lodhi Road, 
New Delhi 110 003. 	. . . 	Respondents, 

By Advocate Mr.B.C.Pathak & G.A.A.P• Mr.H.Roy. 

R.R.K.TRIVEDI J,(v.C.) 

After we have heard My. A. K. Roy, learned 
to some extent *  

counsel for the apPlicanttt  appears that the grie- 

vances of the applicant is exclusively against the State 

of Arunachal Pradesh, respondent No.1, which allegedly 

did not release the applicant to join the promotional 

post of Conservator of Forests, Mizoram after being 

promoted to the Indian Forest Service. AS Union of 

India is in n9way concerned with the cause of action 

which has given rise to this application, in our opinion, 

the application is not maintainable in this court, 

coritd.. 2 



This application is accordingly dismissed as not 

maintainable. However, the applicant may approach the 

appropriate for.vi for the relief. 

There shall, however, be no order as to costs, 

BB 

~ '/  - ~ CS 
kl>-~ 

(K. K. HARMA) 
DMIN ISTRATIVE MEMBER 

(R.R.K.TRTVEDI) 
VICE CHAIRMAN 
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Rl THE CENTRAL ATIVE TRE3UAL 
GWAH'A,  'i"ItTRM,  ~Tl  

(An application under section 19 of the Administrative 
Tribunal Act 1985) 

O.A. NO 	/2000 

hri T. Millang 
...-.. ..APPLICMTT 

- VRUS - 

State of A.P & Others 

ct (PT r'i.m c • 	• • • • iU_I..,L 'JJ i.L4 J 
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IN TI CENTRAL AD4flTISTPATIVE TRIBUNAL 
GTJWAHATI BENCH 

(An application under section 19 of the A&ninistrative 
Tribunal Act 1985) 

Ir 

0.A. ITO  J' /2000 

BEIWEEN 

hri T. 	Millang 	,. IFS 

Chief Wllilife itrden 

Nizoram, Aizawl 

.......APPLIcNT 
- AND - 

The State of Arunachal Pradesh 

/ 	 represented by the Principal Secretary 

Environment and Forests Department. 

Govt. of A.P, Itnagar 

2 , 

The Uniion of India ,presented by thé 
Secret ary, E1virQnm?nt and Forests Dept. 
Govt. -of India ,C.G.O. Comples, 
Paryavaan Bhaiäh LocThi Road, 
New Delhi- 110 003. 

.. .... RESP ON DENT 8 

Particulars of orders against which this application 

This application is made against the action in 

of the respondents in non-payment of pay-scale of Conservator 

of Forests for the period w.e.f, 17.6.96 to 30.4.9 to the 

applicant 

Jurisdiction :- 

That the applicant declares that the subject 

matter of this application is within the jurisdiction of 

this Hon'ble Tribunal. 



- 

ri 

Limitation - 

That the applicant also declares that this 

application is made within the time limits as has been 

prescribed under section 21 of the iiinistrative Tribunal 

Act 1985. 

Fact ofthe case :- 

That the applicant was promoted to the India Forest 

Service (IFS) (Aa4UT) cadre 	and was posted as Conservator 

of Forests at Mizoram vide order under NO. 42011/2/95_5_I 

dated 2.2.96 . The applicant was a10 ready to join at 

Mizoram in compliance with the order of the Govt 1  of India 

but as the Govt. of Arimchal Pradesh did not releaser him 

he could not join hi new assi -i ment . Instead of releasing 

him the Govt. of Arunachal Pradesh deputed hia as General 

Manager of Arunachäl Pradesh Forests Corporation Ltd. vide 

order dated 12.6.96 .Bie it stated here that the said post of 
- 	

I 	 I 

General Manager is equivalent post of' Conservator of Forests 

bearing the same pat scale i.e. Rs. 4500100-5700/. .in 

compliance with the said order dated 12.6.96 the applicant 

joined tej the post of General Manager , at Deomali on 17.6,96. 

Copy of the order cated 2.2.96 and order 

dated .12.6.96 are annexed herewith as 

Annexure-- Al and A2 respectively. 

That the applicant states that he was 	'-from 

the said post of General Manager and was posted as Conservator 

of Forests ,Suthern 'Arunachal Circle vide order dated 22,10.96 

After the said order the applicant was released from th aid 

post of General Manager on 8.11.96 and took charge of Conservator 

of rests Southern Arunachal Eircle on 28.lO.96 

Copy Of the order dated 22.10.96 and notifica 

tion dated 28.10.96 are Mnexed as Annexures_ 
A3 &A4 respectively. 
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That the applicant states that he continued his 

service as Conservator of Forests under the Coy t. of 

runachal Praclesh for the period w.e.f. 23.10,96 to 30.4.99. 

Thereafter he was released by the Govt. of Arunchal Praclesh 

vide order dated 9.4.99 to enable the applicant to join his 

new assignment as Conservator of Forests under Mizoram Gover-

nment inpersuance of the Govt. of India's orders dated 

RR 2.2.96 id 9.2.93 and.ccordingly he joined under the 

Mizoram Govt. and at present he is working as Chief Wildlife 

Warden ,Mizoram ,Aizawl. 

One copy of the order dated 9.4.99 is 

annexed as AflnexLue -45. 

That the applicant states that though he was' 

deuted to ti'o post of enera1 Manager ,Arunichal Pradesh 

Forests Corporation Ltd (APFC Ltd) and worked w.e.f. 17.6.96 

to 8.11,96 and thereafterhe was posted as Conservator of 

Forests under the Govt. of Prurchal Pradesh and continued 

there upto 30.4.99 but he was not paid the pay_scale of 

Conservator of Forests , Being aggrieved the applicant 

submitted his representation dated 12.5.97 i.e, when he wa s 

at Arunachal Pradesh , to the Secretary ,Environment and 

Forests praying to send his retention order and to allow 

him to draw the pay of Conservator of Forests but the 

respondent did not considerml the same and hence he submitted 

further tivo representations dated 11.1.99 amd 15.3.29. 

copy of the representations dated 12.5,97 

11,199 and 15,3.99 are annexed herewith 

as Annexure - A6 and A? and AS respectively. 

IT) 	That the applicant-. states that inspite of the 

three represitations the Govt, of Arunachal 
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did not take any action to redress the grievance of the 

applicant . In the meant lrne he was released by the Govt. 

of Arunachal Pradesh to enable the applicant to join at Aizawal. 

As he was not paid his A payscaleof Conservator of Foests 

for the period 17696 to 30.4 .99 ,the applicant submitted 

his last represtation dated 8.7.99 to the Principal 

secretary ,Environment R and Forests, stating in details 

about his gTievance and praed for the due payscale.' 

copy ofthe represenatation dated 8.7.99 is 

annexed •herewith as Anneure - 49. 

vi 	That the applicant states that inspite of his 

repeated representations the respondents neither gave any 

reply aa on the matter nor passed anyorder regarding payment . 

salary payscale of Conservator of Forests to the applicant 

for the period w.e.f. 17.6.96 to 30.4.99 during which he t 

retained by 8hd iorked under the Govt. of Arunachal Pradesh 

and hnce he ap'oachi-this Hon'ble TrIbunal by filling 

this Original Application. 

5. 	Groundsfor reliefs :- 

I) 	For that the applicant was deputed as General 

Manager w.e.f 17.6.96 to 8.11.96 and thereafter he was 

posted as Conservator of Forests and worked upto 30.4.99 and 

hence he is entitled t0 the payscale attached to the post. 

For that the py scale for the post of General 

Manager ,A.P,F.0 Ltd. is same to that of the Conservator 

of Forests 

iii) 	For that the applicant was promoted and posted 

to the post of Conservator of Forests ?Mioram by the 

Govt. of India but he was not released by the Govt. of 

Arirnachal Pradesh and was retained and utilised his Service 

or the state and hence the Govt. of Arunachal Pradesh is 

duty bound to pay the pay scale of Ciervator of Forests. 
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iv) 	For that had the applicant was not retained by 

the Govt. of Arunachal Pradesh he could have join) 	v'- 

Mizoram as per the order of the Govt. of India and he 

\ould have entitled all the benefits attached to the post 

of conservator of Forests and Ror to any equivalent post. 

For that nop payment of pay scale of Conservator 

of Forests for the period w.e.f. 17.6.96 to 30.4.99 is 

denial of due benefits and faci.ity attached to the post 

For that at1on of the respondent is denial of 

natural justice and administrative fair play. 

For that norpayment of due pay scale straight o4&7 

violates the fundamental rights as has been guaranteed 

under Article 14,16 and 21 of the Constitution of India 

For that at any rate the action of the respondents 

is not mairitnabie in the eye of law. 

1) For that the action of the Govt. of Arun chal 

Praclesh is arbitrary, whimsical and unlawfull and is 

not sustainable in the eye of law. 

6. 	DetaIls of remedies availed :- 

That the applicant declares that he has 

taken recourse to all the remedies available to him but 

tailed to get justice and hence there is no other alternative 

efficatious remeady open to hin other than to approach 

this Hónbie Tribunal. 

The matter not previously filed and /or pending 

before L court  

That the applicant further deces that 
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he has not previously filed any applIcation ,writ petition, 

or suit regarding the riatter before any court ,authority 

or any other bench of this Honthie  Tribunal nor any such 

application ,writ petition or suit Is pending before any 

ofthem 

8. 	Relie f or : - 

Under the tact and cirdumstarces stated 

above the applicant prays for the following reliefs 

i) o
. 	direct the respondent i.e.,Govt. of Arunachal 

Pradesh to give the pay scale 	Conservatoi of 

Forests to the applicart for the period w.e.f.JJ7.6.96 

to 30.4.99 and pass necessary order allowing the 

pplIcant to. draw the balance amount for the aforesaid 

priod 	VrV  

To grant any,  other relief as Your Lordships 

may deem fit and proper. 

iii)Costof the application. 

9 • Inrim reliefif any ;- 

Under the fact and circumstances stated 

above the applicant do not prayany interim relief. 

- 	10. 

Particulars of Indian_Postal Order :- 

I) 	IP.o i'o 

iI)Dateof Issue  

111) payable'at 	: Guwahati 

List of enclosures 

A s stated in the Index. 
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I, Shri T ('v-''r 	Mine , son of 	S fiL( 

_aged about 	,resident of 

_Z1 ''$} ,now working as Chief WildlIfe 

Warden. ,Mizoram , Aizil , do hereby verify that the 

contents of paragraphs 1 to 12 of the application are 

true tomy personal knowledge and belief and that I have 

not suppressed any material fact ofthe case 

And I sIgn this verification on this the  

day ot 	 2000 at Guwah at i. 

Place  

Ltte 	:- 

/ 
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For: 
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3. The Chc'f Secretary, Govt of Mioram Aiawl. 

• 	4 	The Chief Se&retar'y, Govt of (3oa, Pärai i. 

4 	 . The Chief Gecretary, Go',t. of Dman Oiu and Dadr and 
Naar Haveli Administration, SiiVas--39623O. 

6 	The Principal Chief. Conrvator of Forests. Aridaman a n d :  
Nico,ar Islands Administrktion • Port Ilair.  

7.. 	1hc C'cçi -.crv d-rr if 	 ic)vj 	of C3oa, V )J 1 - 

G. The Principal CThief Conrvator of Fores., (3ovt of 
Mizoram, Aizacil 

9. The Deputy Accountant General, Andrnan and Ni•btr Islands 
Port i3lair.. 

1' 	Ihc Accountant Gerera 1 Aru Lha I F radLh, 1 tanacar. 

1 1? 	he Accountant General Mizoram, Aizal  

12/ T h e I ore't Scrttary, Govt. of Goa, Fnaji 

Fcrt ScrUry, Govt. cf I'1iwrm, Aiuwl 

The Forost Se c retary. Govt. of Arunachal Prdsh Itanaar, 

The Forest Secretary indaman and Nicobar Is lands'. 
Adrni.iiintrtion, Port L.lair. 

16, S/Shri N.N:. Jhasa/ Madhaa Trivedy/ Otkar Sinh and 1. 
Millang throwjh Principal Chief Conservator of Forests 
Lorccrnvd 	 4.. 

17. Guard file.! Spare copis-10 • . 

cb 

• 	 . : 	 ,• 
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The (vorno 	of ArUnachLL Pr 	0 (31 to plaCe 

?I the 3erviCoS of ShxJ, T itillang, .EV3 	1D32) 	oii d 	Ltion with 1' •'4'the Arunachal Prades'h Forest Corporation Ltd -  initia.ly for a  
year f 	 (Territoryp 

The terms , 	cond.tions of this dcputat.on 	be 9 shall 
'governed by th 	standard terms & conditipns ap)licaDlc 	in case 
of deputation of IFS officers to the Corporation 	I 

9 	 Shri T,Millang 	IFS shall handover the charge of I Itariagar 
-'-.Socia1 Forestry Division to Shri. M.S.Megi, IFS DCF(P) who is - IA 

11owed to hold the additional charge of Divisional Forest Officer 
.Itanagar Social Forestry Division in addition to his own duties 
.& without any extra 'emuneration till a roular incumbent DivisionaI': . 

•: Forest Officer is posted.  
• 	 . 	 '- 	 -3 

•:. 

. (1 	. 

-. 	 '. 
• - - 	 - 	(o . 	. sliuklátW - 

• 	 . 	 Secretary 	(Envt.-.& Forets) 	 . .• 
Govt. 	Arunaclpradh' 

• Itanagar.  

• 	S Memo.1'Jo.FOR.263/D(A)-2/83(Pt) ) 8 	( 	C)_. ((td Ianagar the 	fl:: 
JUfle 96 

Copy to:- 
 

10 The Secretary9 to Hon'blc Govcrnor, A.P. Ita1thq3r.,. 
2. The P.P.S to Hon'ble Chief Minister, A.P, Itanaar. 	' 
3 	The P.S to Hoble Minister ()-'nvt. & Fotests) ,.A.P, Itnnagar, 
4; The P.S to Hon t ble Dy Minister (Envt & Forests); A.P, Itanacjar. '. 

• 	- 
	

S. The P.StO id, all Minister /speaker/Dy Speaker. ofA.P  
Ita-nagr/ Naharagun.  

- 	 - 
6. The Dy Secretary to the Govt of India, Minis 	yof Envt. & 

Forests, Deptt. of Envt. & Forests PáryavaranBhaap D  CGO Complex S; 
Lodi Road, Nw Delhi.  

• 	7. The P.S to Chjof Secretary, 	,p, Itanagar. 

B. 	The Commissionc 	(P & AR), A.P, 	Itanagar. 	'•- 	. 

9. All Dy Commisslóners/ Addl Dy  Commfioners,. A..P- 

Cont. . . .2/- 

:1 

_r. 

LOVEfl 1'IMEN.j' OL' I' YJJP.WIV 	PJ1ADE51+ - ' 2 . 
DEP3PTI•1ENT OF EVI Ofli'1JT 	ror-::sTs  

'9, 

• 	

-  77  t'(V /4 . 

Ji: 	
5V. r 
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• 	

0 	
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3
k 	 4! 	 1 

10 	The C.  

11 	hll con3cit0r o FrStS# 	P. 

12 	 c Mn L ç,ir1q DjrCtO, ZPFC Ltd. ItafliCJr for irf' lilt- 
 

atiOfl. 	 • 	
•:' - 

13. 	•0 	 DiviiOflr.l FOrC2t OffiCCrS, 	P. ic dth 	.. 

ef ,  Wilcllifr Wjrdcn, Nahl 

14 	
Tho ,rcct'r of InCr1ati0 & ib11c Re3etiOfl,Gt 4 

f ?P N ar1oUfl with the reruest to publish it 

the official GazcttC accordiDgl 

j 	15 	Thc DxcctJr f ccufltS, Govt of 	P NlC 

0 • 	 • 	••• 	

.0 . 0 0 	
0 	

,.. 

	

16. 	The P flC3pl,A.P rrLi Sch1, Rorflg. P .  • 	

• 	 •0• 	 0• 

	

17 	The E 	,fftcioDrctor, SFRI, ChimrU 

	

10 	Th Officers cOflCerflLd fr ncceSSarY atio. 

ill brach3 of this office. 	• 0 
	 :. 

Pfl;' fi1 of L 	fficrS cocCrn. 

Ten Scare cujiS. 

61,  

0 	

• 0 	 • 	 • 	

• 0 ;' 	 • 	

• 

( G.P. • IUI(2 	I 4 1 .l ..• 	• 	
0 	 • 

0 	 SeCrCtDY 	X1V 	FÔrtStd ) 	 • 	
•, 

• 	
• 	 • 	 • 0, 

	 icil 	* itnr..• 

0 	 • 	 0 	 0 	 0 	
0 	 • 	 •_ 	

• 	 ol 	• 	
0 	 0• 	 • 	• 4 

J 	

I 

I  •H 

I) 	
1* 

• ..

.•0 	 . 	• 	LH 	• 

0 	 • 	• 

H 

- 

	

0 	
• 	0 

fI 

4 ." 

• 	 .00 	 0 	 0 	
- 	••• 	 0•• 	

00 . 0 0 . .. 	•0,. ,..,..0:..H: .:....4HO 	
01 

0 • 	 • 	
0 	 . 



. 4 	 Vi1'ijii' Oi'• I.rUA'1Cr1rtL 	AtttLSh 	 ; 

. . 	 - 	 . 	
•,: 	 • 	 • • 	

: 	 . 	 . 	 • 	
• 	 , 	

•• 	. 	 . .. ' 	. 	., 	' 	. 	, 	. . 	. 	/ T' 	 ;., • 

	

The GovrirYo  hrt1ncLcr)iir2Jdstl is pleased 	Y 

to order for reversion be hri 1T.1 
Mi1iag  CsH6 n  Arundcrlal 

Praclesh Forest Corporation Ltd, to tLepartmerit pf tnv & 

Forests, Govt. of i.runacha1. Pradesh f  with ircedia;te effect. ) 
• 	. 	. 	. . 	. 	............  

On reversion frc*n i. P F. C L, ,Shri T Millarig, 

IFS is posted as Conservator of forests, Southern. irunacha1 . 

Circle, with 1-Lj at De6mali, 1  videShri H L Deori,IFS, traps-

erred.  . .:. 

r 	is further nrdered that, Shri M.L.Deori,.• 
• 	 . 	 . 

IFS shall be reli.eved of the charge oz Conservator of Forests 

(sAc), Deomali within 5 (five) days from the date of issue of 	VO 

th's order for his taking over chcirge of DirectoiL State Forests 

earch Institute, Chimpu (Itdngar), vioe oroe No. ro1 308/ 

E(A)/95/Pt/18650-.75, dtd 12 06 96 anç that ShçiM L Deori, 

IFS, shall stand re1ved from the charge o± COxervator of 

Forests(SAC), Deomali from the oate, Shri T Millang,IFS, 

relieves bim of the charge or on expiry of the priod of 	 4 

	

..... 	.•-- 	 .1 	 .. 	 • 	 . 	 .. 	 lI 

5 '(five) days from the date of issue ot this order which 

ever is earlier.. 
 

.1 
-• • 	• 	. 	.. 	• 	••• 	i .• 	 ( G.P. .huk1a ) 	22J/c, 	!)f 

Secretary. ( Env. & Forets)' 
Govt of Arunachal Pradesh 

Itanagar ' 

Memo No FOR 308/E(M)/95/3/573 Dated ILanagr the '96 

Copy, to - 

1 The Secretary to Hon'ble Governor, A P ,ithnagar. 

The Special Secretary to'Hon'ble Chief Minister, 
A.P.,Itanagar. 	. 	 • 	.. 	•• 

The P.S. to Hon'ble Minister (&F). A.P.;Itanagar. T 
• 	 . 	4..The.P.S. toHon&ble  MinfThr of St.te (E&F). AP., 

ItaflQgar. 	 . 

The P.S. t all Ministers/Speaker/Dy.Speakerof 
i. P Itangar/Nancirlagun 

The Dy, Secretary to the Govt. .oIndia, Ninistry 
ofEnvironment & Forests, DepttH 	Env. & Forests., 
Parayevaran Bhawan, CGO Complex, LódI Road,New -
Delhi.  
h&.P.S. to Chief Scretary,i.P.,Itanag&r. 	. 

:; 	Contd. . .2/- 
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S 	 SS 

8. The.Commjssjon1r (&A1), A.P,nacj, 

9 All Dy Commlssion&r3/dd1, )y,1c mi, - ionerSA P. • 	 • 	 .• 	
•4.' 	,. • 	 10. The Cief C• 	

, I 11 Al1{C6nervator pf 	ests,A.- 
•  

12 II  The Mandging D etor, APFC Ltd., It
,..  
anayar for 	t 

information. 
 

• •'13A1l DiVijonalForest Qffiers', .A.P..1nc1uding 
Dy. Chief Wildlife warden, Naharlagun. 

14 The Directorof Information & Public elaL.ions, 
Govt. of A P., Naharlgun with tne requt 	pu- 
ID1.lsh in the official Gazette accordingly. 

15 The Director of Accounts, Govt of 	P Nahar1uun 
16 The Principal, A.P. oi.est School, Roig 
17.The DiL-ecLo, SFI<1, Chimpu. 	 • 

lb.The officers Gcerned for necessary action., 

19 All branches ci this oxtice 
20.Personal file of ofificers concerned 	••• 	• 
21 Ten spare copies 	

: 
C P 8, hukia ?'1" ' 

Secretary ( 1nv &r'orests) 
Govt of Ai.unachal Pradsh 

• 	•• 	/ ••. 	h:,. 

:t•. 	

•;. 	

S • °Tt' 	' 	• 

- 	
jOu 

• 	 ••• 	 •'. 	 • '• 	 • 	
: 	 •. 	 • 	 •.•. 	 .S1 	 • 

S 	 • 	
•' 	

.• 	 •••• 	 • 
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- 	 I GOVT. CF ARUNACIL PRADESH  
orr7CZ 0 17 711ZCONRV1'R OP POcSTS 	- 

SOUTHERN ARUNAC PAL CIRCLE 
P.O.DE0MALID15T.T1RAP 

NO FI T 

- 

. 

	

• .. 	 In persi_ 	f the secretary(Envonment 	•. 

	

J 	
& F,restS) Govt. of Aruflachal PradeshItaflaartS  
rcer issued un'er Memo N.FOR.3O/E(A)/5/3lGS 3 ' 52  

t,22.lO.S6 and W.T.Messae 	2738-3 dt.25.10.V6 • 

	

issued uneer Memo N. 	/3O8/E(A)/5/32c23-2s ct. 
25/10/c6 I.have assu .iea. the charçe f the conservator 
of Frests,SLUtherfl A ruflachal circle,Decmali in the 

	

A.N. of to.-c)ay the 28th oce'c6 evparte and hereby 	•• 

	

• •,r 	
notify the same tv (1) tho Treasury Officer, Ionsa. 
and (2) the Branch Manaçer, State Bank .f lnc'ia, 
Khon5a/Demal,i. 

The specimen si;nature of the unc'ersi;nCCl is 
enclosed herewith alon,with the copies f above Govt. 

rders. 	 I  

( 

(C MILLAI/G)1TJ' 	I 

	

• : 	CONSERVATOR OF F%.JRESTS 	*1 
• 	. 	. 	SOUHN p.RT;NAcHAL CIRCLE 	 •• 

I. 	 DEOMATI_ 

	

i 	
•: 

C) 	0 3 - 	' 	 i--- 

Memo 	J)L. 	m]1cf2 /Oct1C6. 

1 6 
1 The Accountant GnC'r8l, C( ntral £ A pShillonç, '

TA  

a1onwth a cpy f certftcatC .,L transfer of 

ch8rcS for infornutlon an rLcc5aryactOfl 

2 The Prarpal Chief Cnsrvatr of rrests,A P 
.tanacar 1onwith a copy.. of certiiCatC of trans- 
fr o.E chrs in c1up1icae for favu of informationf 

3. The Manaçir1 Dircctr,APC L,tc. tanr fr favour 
of inforrtiofl. 	 • 	.. 

4, All C...nserv3t1r f Forest., i/c Chief \llife • 

matidn t'iarcfl, A p ..tanaar fr 
- 	 • . 	 • 	 • 	

• 	
;r- 

5 The Field D.Lrct.0 , 'I Lc Pr.JCct,1l..d fcC informat. 
• 	 . 	 . 	 . .• 	 . 	 . 	 ... 	

- 	 f , I 

6 All Djvisjona Forest 	f Ofi.eers. )\runchal pradesh,. 
for informat. fl 	 f 

7 Abe Deputy Con-n.s'ioflCr, 'ih.t/Diban' valley/CJ.raP 14  
• 	•;. 	 and ChanlanctDiSt. 	. 	., 	.... 	 . 	. 

8 Tha Aedl Depty Cmmiss1 ioner, RDfl 

S The Director f Account , 	p'N3bar1a%]n. 
It 

10 All D.iviS1Onl Mana or, rApC  
11 The Branch M&ar 	 D6. 	 1 
12 The Gcnera] Manaer(i) ':.h cc•p, :ApFc Ltd. 

Do )mali fr. inEorrnir1. 

	

13. The £reasury 	ficJ,Kh..fl?t f4xC iplormation. 

• • 	., ,. 	 .D 	 • 	 • • 	 • 	 • 	

,:. 	
• 	 / 	

:. 	 • 	 iIi'•Ij 

• 	
(•• Ap--, 	 ( .!tLLNG)IFS 

• 	
CONSER VATOR b FORESTS 

	

• 	 SOIJ.FiERN ARUNhC1AL CIRCLE 
• 	 I 	 • 	• DE 

1 	 • 	• 
ip/28/10/6. 

- 	 1 -• 	• 	 •- 	 • 

• 	 •• 	 • 	•. 	 •• 
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•;w &, 	 •'• 

N) , I?O/3/E()/97/13664.793 	 Ut1. itunagar, the 9th :\nri]9 

	

L 	R 

In pur3uance to the Govt. of Inci:a, fliistrof 

v. & Forests;, New Delji urur O.42011/2/95-IPS-.I at. :/2/96 & 
i40 .FQ/42011/2/97_I1SI dt. 9/3/93, the Covornorf Arunach1 

'aciesh is oleased to order th-t f'fljwn1 r.F.S. Officer nhi1i 
. rt1ieveu at Uo 	ctit.i ; ro:rt th( Covi: of runachal 

aesh irnneiately from the date of handing over their resoective 

charges so as to enable tiiri o join thcir rew assiqnmet as 
Oocjservator of Forests und - r izorn (Jo'I:. where OS€èdon 

nrolnotion. They should hand over chare Positively befor 
30/4/99. 

Shri T. iiiian:, T, 	 .• 
L)eouty COn:3C.vator of 	res.s 

InCh rge 3outhe()Crcle,Deoi1a1i. 
2. ShriLK. Pait, 

I 	Leout' Con rvto -  ol: Fo1:ts, 	 S  
1 1, 11C11,1r(j e Contri C.ircJ,e 

3 	11U1 M 	iT1hIfl, 
Deputy Conservatcr of For2sts, 

• 	 Inchrrqc- Western Circle, 13andrdFwa. 

z 

• 	
( 	. R. I erft-a 

Principal 
govt. ofArunacha1 Pradesh 

Itanaqar. 	q cj 
:n;o NC).FoR.3/E(A)/97/l3,664793 Dtä. Itanagar the, 9th April/99t 

to 
- 	 I 1 n Secretary to -on 'ble

ovt.frf 	P , Itanagj 
2 	Th Secrp

—
a.j to Hon'bl Chie 	njsj 	runacha1 Prad.j Ttar 	

It1 3 	h 	'> 3 	to o 'bic 	i llster (Tc1 ' , 	')' It.anaqar 
-he D 5 t all 'in i  SLC /eaJc r/D v Soarr o 'aharlan, ;\•) 

. 	L'I 	Ji.rucLor 1:0 Lh 	';OVt. ui: IncJ..i , 	jtr'.' of 5nv, & Iorests.,1)(- o 	of nviron.L & Frests Paryavaran D1a-w 
C.C.Q. COm'..Lex, Loch. oaci, Now UcUii. 
The ?.S. Lo C1l1f Scret.y, 'ovt. 	Ttanagar. 
!he 7 ll CoTIjssionc.r/ c'trj 	;ovt. of 	Itana 

• 	 COn top 

• 	 • 	 S 

	

/ 	• 	 • 	
- -v 	• 	• • 	 , 



c- 16 — 
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•. 	The Chi?f Scre.tjarv, CovL. oi 'iora ., '\izwal. 	ry 
'?. 	 A-he Chf 	 AI1C!n13p 	C)br-  isianos Ac3rninistratxon, 

Porthla±r. 	 . 

The P.C.C.F. & edrLry (&), Aflc:m'i & Nicobar Islands, l'rr Lii 1..i i. t 

The 	.C.C.F & Sereary (&F) , GovL. o$: 1 1izr, .:l:t1 Aiwal. 
The 'dl I 	ds of Deoart:itent . Itr, A.. 

TheAll Dy. Cornl'nisioflers/\1 Dy. Coj'i'njssjoners, 	.P. 
14 The All Chief Conservator o' Fores:s, z.P., Itana:iar, 

IS. The idlConsrvtor of Forests, Arunechaj, Presh. 

.16. The Managing Director, A.P.F.C.LTL., Chi.rnu, Vna-jhat, 
Itanagar, runacha1 Pradesh. 

I,. The Director, StaLe Fom;L Resercli IrtiLute, Chirupu, 
Van-Vihar,. Itanagar, .. 1". 

The i?rincji,a, A.P. Forest Tr'aininji school, Roinq, i.P. 

Divisional Forest Officers, .P.. includig Dy. Chief 
'ilolife Warden, : 1aharlagun 

The Field Director, Project Tiger, Miao. 	. 	 :H 

The Director of Inforiation & Public elations, Nahar1agun,I 
Arunacha1 Pradesh WILh th reau(st to oulish in the offic± 
Gett acco.c.i'oly 

- 	
-  22 t'he office 	 su concern 	fo necessa . aCt1O'U 

4 23' All branch of this offi.cr? for inforition'..V 

24'. The personal file of officers concerned. '• 'J 
7 5 '. 76,Y, soare conies 

2. Ilaster cooy file. 	 H 
/ 

	

L?r.iic.i 'i, 	tVrv (Friv.  .&FCr';) 
Jovt. o,t :rr1cI -1,1 radcsh,j 
Itiacrir. 

(I I 

' -df1AS 	LC 

,c I  

ti. 

t I 

1' 



Govr. OF AlJiJ.Cl-{1L PRA!)(* -S 1 je- 

	

11 	 .: 
OFFICE OF ThE CONS .RVATOR OF FOR STS 

SOUTHERN ARUNACIIAL CICL' 

M:zno No.8AC/E-77/96/1937- 39 	dt.12.5.97 

The secretary Environment & Forests. 
i.. Govt. of Arunachal Predesh,Itanagar. 

Sub:- 	Sending of Retention order from Gal. 

Sir, 
I beg to submit that th 4ough initially 

on my promotion to the post of the Conservator of. 
Forests, I was posted to Mizoram by the GOT, the Arunachal 
Pradesh State Govt0 had kindly reu"sted the Govt0 of 
India to retain me in.Arunachai Pradesh and depted me 
to APFC Ltd0 as General Manacjer(T) vide its ordert issued 
under Memo No.FOR.263/D(a)-2/83/(pt)/18,549649 d'td. 
12/6/96 and thereby retained me in Arunachal Pradeshe 
In compliance with the said order I had joined my duties 
in the )\PFC Ltd. as Gnral Manager( on 17.6.96. 

But it is sad that till today leven after 
lapse of about one year from the date of my deputation 
to the 1PFC Ltd. my ret.'ntion from the GOl has not been 
sent, As a result though I was promoted to conservator 
of Forests, on 02/02/96 by GOl. I have been. drawing my 
monthly salary at se1tion grade pay scàle(i.e,Rs.4100/). 
leading to financial hardship. 

1 therefore, request you to kindly prsUe 
with GOl e?rly to send my 	retention : Ord?r immediately1 
Further I requst you to kindly issue hscsry order 
allowing me to draw CF's pay sca3.e w.eI.om 1/6/96 the 
dn 	I MCI joined my (3iiti tfitj in tho ATIM,Ltd • 	3 
Manager. 

Yours faithfully, 

Sd/-(T.MILLAWG) 
CONS ERVATR OF FORESTS 

• 501ITRtRUN7\C)iAL CIRCLr 
D0MAjI. 

Copy  
The Managing Dircctor,APFC Ltd. Itanager with 
request to issue necessary'order for allowing 

• . 	 the undersigned tb draw GM's pay scale 
17/6/96 to 08/11/96.. 	 / 

The Director, Mrstr,y of nvironmnerit & 
Forests ,Paryavaran Bhawan;'CGO complex, Lodi 
RoadN.w Delhi for his information and 
necessary action. He is requested to send 
rettntion order as-zarly.as possible. 

(T, .iiL.bJG) 
co1s rvAroR Th' FOR s'rs 

soUTHERN .kRUNACHAL CIRCLE 

( 	
QALI. 

• 	 (.A..Y' ° 4- 	 S 	 . 

... . ........
H 
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To 

The Principal Chief Conservator of Foteat 
and SecLetdry(EnviroIment £ 	1orests) 
Govt. of Aruriacnal Prad.ahZtnagar. 

Sub:- 	Payment of the CFs scale. 
0 

GOX's order 42011/2/95 IFS Idt.02.02.96 

With reference to the GOl's order quoted 
ative 	under reference, 1 beg to Inform you that on 
my promotion to the post of Conservator,of Forests, 
I was deputed to the APFC Itd. and posted as Gr1(T) 
(which is an equivalent post of cF) vide Govts order 

• 	 FOR.2631A-2/83/p/18445_545 dt.12/6/96. Accordingly 
I had joined in the office of tha Managing Director, 
APFC Ltd.Itanagar on 17/6/96(Fw) 	and I had assumed 
the charge of the General Managcr(ITp) instead of 

• 	 General Manager(T) due to political reason and had 
0• 	 continued in the post till 28/10/96(FN) ,Thereafter 

I was reYc-rL-ed to my par.:.nt Department(E&F) 	and 
posted me as Conservator of Forests,Southern Arunachal 
Circle,Deonialj vide Govt's order.FOR.338/E(A)/95/ 
3/653-752 dt.22/10/96. In càmpl.iance with the order 
I had 	a33umed the 	charge of the Conservator of 	H 

0 	
Forestj,Southern Arunachal CIrcle,Deomalj on 28/10/96(AN) .;• 

/ 	 From the facts stated,above, it may kindly 
be ooiin that 	have completed more 	than 2(two) 	yearn 
in tM poat Of Lho Ctwirjcrvator of ForusLa or ita 
qquivalcnt pot(CM) 	but still I am drawing ucale of 
selection grade only losing monthly a considerable 0 

amount siricc 17/7/96. 	 I 
I therefore. • request you to kinly allow me' .., 

to draw salary of tne CF W.C.f.17/7/9,p since I have 
bn discharging duties of the CF orts equivalent 
post(GM) with responsli4iities and jobs of the CFslncc 
17/7/96. In this connection kindly refer to the CF,SAC, 	0 

Deomall's letter No.E;AC/:-77/96/1937..39 dt.12/5/97 	.'. •;'.; 2-- wherein I had requested you for piyment of the CF's 
scale ut..'no reply has so far been received from your 
end. 	 0 	 0 

	

0 	 Yours' faitpfu11y, 

1i7/r( 
O 	

(T.MI'fLANb 
• 	 COIISERVATOR OF F0R!STS 

Memo No.SAC/77/96/1 	Dt.Deomali,the/ ////Jan'99. 

Forwarded toe- 	
0 	 0 

The Principal Chief Conservator of Forests, 
• 	 Arunachal Pradesh,Itanagar for favout of 

his information an necessary action please. 

S 	 •4 	H 
•CONSERVATOR OF FORESTS 

• 	 . jti/745 	 SOUTH-IRN ARUNAC!11L CIRCLL 

'S 	

0 

Ii. 	 S 	
'Ii 

	

H 	• 	 0 



To  
- 

The Principal Chief Conservator of Forests 
and principal secretary (Env.& Forests 0  
Govt.of Arunachal Pradec, 
Itan.gar. 

Sub : . 	Payment of the CF ° s acalo w.e.f. 
17.07.96. 

• 	 Ref.: 	My petition dated 12th May/97 and 11th 
J3fl/99e 

1.i 
Sir, 

In continuation of my previous petitions 
cited under reference which were forwarded to your 

• 	 office by the Conservator of Forests, Southern 
Arunachal Circle 0 Deomali vide his memo:Uos.sC/ 
.-77/96/1937-39 dtd.12.5.97'and sC/-77/ 96/203 dtd. 
11/01/99, I 'beg to inform you that till! to-day. 
I have not zeceived any kind of reply or information 
on tha subject from your office. I have been 
patiently awaiting approval of the Government for 
payment of the CFs scale to me with effect from 

• 

	

	 17.7.96 but Xarn sad that no deserving action has so 
far been taken by the Government. 

I therefore, once again request you 
to klncUy take this matter with the Covernment for 
appoval of payment of th e CF's oc.le to me w.e.f. 
17/7/96 at the earliest possible time and to 

• 	cnrnunicated such approval within a month from the 

	

• 	 date of writing of this petition failing which 
I shall be compelled to take shelter trom the 
Court of law0 

Receipt of this petition may kindly be 
...acknowlcdged. 

Yoursittfully. 

(T.i7 -G)IFS 
CONATOR OF FORESTS 

thOMAL0I • , 

Me 	No .SAC/E-77/96/ j,gç'bteDa'na.li.the Lth March/99 
Forwarded to:- 

• 	 The Principal Chief conzervator of Fordsta D  H 
Principal secretary (Env& Forests), 	H 
ovt.of Arunachal Pra]esh'tanagar for his 

	

• 	•: 	 information and early. ediil necessary 
action please. 

C 	
I') 

T. 14ILL7NG ) 

	

• 	 ' 	 CONSRVATOR OF FORISTS 
• 	 SOUTHERN CIROIJ 

-_ 	 DG1ALI 	
• 

4/ 	 H 
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. 	GOVERNMENT OF MIZOAM 
 

oFFcE OF THE CHIEF WILDLIFE WARDEN 	/ 
EN')IRONMENT AND FOREST DEPARTMENT 

MIZORAM :: 	AIZAWL 	 .J 

1 ' 
	

S c 
Lated Aizaw1the 	th,JLI1y/1999., • No.6.1301 l/i/94-CWLW/7i 

The Frirc:ipal Secretary, 
Environment & Forests, 	- 
C-3ovt.of Arunachal Praciesh 	- 
Itanagar. 

Through Proper Channel. 

Subj 	--- Payment of ,  the CF'S pay scale for the period frorn 
17.,6.196 to 3Ø4. '99. 

F:c:.f: 	— My 	petitions dated 12t1i ) May, '97 	11th Jan. '99 and 	15th 

Mart h 	i)Y9 i'\ ), 

Sir, 

In contInuation of my previous petitions quoted above 
which were forwarded by the C.F. SAC Deomalfvide Memo Nos.SAC/E-
77/96/1937-39 dated 12.5. '97. even nos./202 0 dated 11/01/99 and 
1183 dated 15/3/99, I beg to request you once again to kindly 
look mt. the matter' personally by yourself and consider 'my 

earnest and-genuine demand at the earliest. 

In this connection, I would like to inorm you that I 
was promoted to the post of C.F. ard"transfq4red to Mizoram vide 
the Govt.of India. Ministry of Environment & Forests New Delhi's 

[_..order .42011j//-5-IFS_1 dated 2/2/96 and accordingly I was fully 

prepared and ready to join my dities in Mi:oram immediately since 

it was a/matter of my promotion with higher pay scale and the 
effective dateof my promotion was'from the date of my Joining in 
Mizoram as per the Govt.o-f india's order mentioned above. Dut 

instead of releasing me from Arunachal Frades'h to enable me to 
') loin in Mizoram, The Statc? Govt. vide your order No.FQR 263/D(A)-

2/3( Pt) /i8S49--64 i.1.t.iy'd 12.6. 96. h.d dlç)tttt?d me to th APFC Ltd 
for postlnq me as 'General Manager which is an equivalent post of.  

' 
C .F. of the Forest Department with the same pay'scale (R.40ø-r 

100--'57) 	Tn cjDmPi j,.rc:r 	wi th the State Govt's order, 	I 	had, 

	

lily ili..iI: ics In LIic (J'J' .L. L t ii. uii 17.6. 1996 and 	c::oriL.i.iiuec:i 
in the (-'i.F'.FC. Ltd upto 8.11.96(Forenoon). 

Contd .... 2.!-- 
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- 

I was reverted to the Fo .est Department from the 
(P.F.C. Ltd. and posted me as C.F. S.A.C. Deoali v.ide your., 
(.)rdel" FOR 3(ñlJ1E ( ( ) 9' / 3 1 /.-72 i:ir.trc.l 22 . I and in 

c:ompi .tanc:e with your order • 1 had j o.ined as CF 	. C Deomal .t on 

28/10/96 (Altcernoon) and had been continuing in, the post upto 
30.4.99011 I was released by the state Govt. +orn 	

runacha1 

: . 	h. 

Since posted as G.M. A.F.F.C. Ltd. and is CF S.A.C. 

Deomali, I had been discharging duties of the GM/CF with the 
responSibilitC5 and jobs of the GM/CF w.e.+.17/6/96 to 30/4/99 

payment of the (3M/CF'S pay scale. It for almost 3 years without  
is very much regretted that despite my 3(three). petitions 
submitted to you as quoted above, for payment of the said pay, 
the State Govt. is silent and no response to my petitions hasp ., 

Uaen made so far. It is a very sad affair and injustice on 
part of the Govt. that though I was used as GM/CF? for the period 
mentioned above, the State Govt. did not pa rnethe due pay scal 
of the post I held during the period, IF the ¶ Government was 

unable to pay me the GM/CF'S pay, I should have been released 

frim Arunachal !F'radesh to enable me to join in lizoram as CF in
{ H 

compliance with the C3ovt.of India's order mentied above. 

In this connection, kindly refer to our orders and 
letters posting me as GM/CF and addressing me as Gil/CF as 

detailed below - 

FOR 	/E2/83/P/18,44545 dated 12.6.1996 and FOR 

263/D((.)-2/03(pt) 18,549649 
dated 1•199_deputation 

order (to the APFC Ltd) and poing order for posting 

me as General Manager AFFC Ltd. 

FOR 308/E(A)/95/i57S2 dated 22.10.1996 - reversion 

,-mm the  AF'FC Ltd to Fprest Deptt.) and posting 
2) 

.JI 

order as CF, S.A.C. Deomali. 

(  o 

'(a) 
(b) 

\d tYj,.._d )  

 

FC)R 366/E--2/31/VOl-I/629996 dated 0.2.1999 order to 

take the charge of theeP. E.A.0 Tezu addressing me as 

C.F. 	S.A.C. Deomali. 

FDR/51/74/E(A)2/,551 	dated 	18.3.1998.  
9. ddressed th 

FOR 430/EA-2/9/23,622- dated 8.7. . 
lundersigned 	Or 

FOR/CC-1/10/98/12 	dated 1.12.'198. 
C.. 

FOR 208/ACCT/94/3476-81 dated 23.10.98.aS . 
qA 

FOR5174/E(A)-2/V0 	I/1B27 dated 	28.1.96.1 ' 
,.c/Aê1 (2 • 

FQIJ51/74/EA-2/1 483-84 dated 10 7 	9-AddreS5ed 
Genera1 as 

ri Manager 	( I 
A.P.F.C. Ltd.. 1  

Contd...  
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• 	 From th, above correspondences/Orders, lt is ObViOUS 

that I was posted as GM APFC Ltd. and as CF and I was used as GM 
and CF by the State Govt from 1 7/6/96 to 3. 4. '99 fQr which my 
demand for paynent Of the CF s pay sca le.f.s lu 1 ly jiu;tified and 
may kind 1 y be paid ear I y . Altar postinc; me as (3t1 and CF and 
addressing me by these desiQriatiofls from 17/6/96 for, about a 
period of 3(three) years as mentioned above, now you have 

addres?ed me by the new designation - as "Deputy Conservator of 
Forests - Ircharge Southern ArOnachal Circ 1 e , Deornal I" vide 
release order No.FOR 7/E()97/13,664793 dt.9/4/99 roifl 	it 

appears that when the State Govt.wanteci my services in the State, 
I was posted as GM/CF and addressed me by these designations but 

when I was released from the State my designation was changed as 
"Deputy Conservator of Forests, Incharge Southern Arunachal Circle 
Deoual I" which is absurd, shocking and a great humal iation to me 

which canncrt: be ac:ceptc?d by anybody. I request you to change the 

Des:i.LjnaLi.Or 	'DCF Inc:hargt S. . C. DEorna 11" as mentioned in your 
.rcier mentioned above with the original designation "C .F. 
S..C,Deomali" as was done so while pasting.me there vide youj 
posting order No.FQR 38/E()J95/31,653-752 dated22/10/1996. 

Sir, kindly note that this is my last and finalH 

petition on the subject. If nothing is heard or.rceiYed from you; 

on this subject and the C.Fs pay scale is ncjivn to me 
retrospective effect from 17/6/96 to 3/4/99 within 3(three) 
mor:ths from the date of this petition, I shall be compelled to 
take shelter from the Court of Law to get my genuine pay scale. 

• Memo No.G-1311/1/94-CWLW/ 
tdvance Copy to:- 

Y C) LI r s f a .i t: hf u 11 y , 

••' 

T. MILLANG ) 
Chief Wildlife Warden. 

Mizoram.izawi 
Dated Aizwl,the g.th,July/1999. 

The Frincipal ecretary,Envonrnent & 
Forests, Govt. of Arunachal Prades 
It an g a r. 

	

2) 	The Chief Secretary.Govt.of P'runachal 
Fradesh, Itanagar. 

	

) 	The P.S. to Hon'blE' Chief Minister, 
• 	 runachalradesh, Itanaqar. 

The P.S.to Hon' hie Minister, E & F 
Ar-unachati Fradsh, Itanagar. 

The Managing Director A.P.F.C. Ltd. 
I tanaqar 

For thefr kind 
:information and 
necessary action: 

Chief Wildlife Warden. 
Mi:oram,Aizawl. 

7c 	
11 

o'v 
4-t4A 

4/wD 
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IN THE CEN TRAL ADMIN I STRATIV E TRI BUNA 

0, A. NO. 160/2000 

- 	 IN THE MATTER OF 

Shri T. Millang 

74 Zj 
, 

GUaAHATI BENCH : 

APPLICANI. 

- Versus - 

The State of Arunachal Pradesh 

and Others. 

,...... REspa':ID2NTs. 

IN THE MATIER OF 

A VrittEm Statement for and on 

behalf of the respondent No. 1 - 

The State of Arunachal Pradesh, 

WRITTEN STATEMENT FOR AND ON BEHALF OF THE 
RESPONDENT NO. 1. 

1 1 	That the present application is without 

any cause of action and hence liable to be rejected, 

2. 	That the application.is bad for non—joinder 

of necessary party inasmuch as State of Mizoram has 
ow 

not been arrayed as a party. - 

I 
	

contd.,... P/2 
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That the application also suffers from 

suppression of material facts which were within the 

knowledge of the applicant and as such the same is 

liable to be rejected. 

That though the present application has been filed 

on the alleged grievance of non—payment of the scale 

• 	of pay of conservator of Forest for the period 17.6.96 

• 	to 30.4.99, the aid grievance is not justified as per 

the existing law. It may be mentiohed that as per 

G-overnment Order No, FOR.2831C0RP/84/22131-230 dated 

• 23.6.98,the post of General Manager in APFC Ltd. was 

equated to the status and responsibilities to the post 

• of Deputy ConservatOr of Forests (DCF), Selection Grade 
"A 

or Junior A—drnjnjstratjve Grade (JAG) with effect from 

• 	15.3.94, The said notification has neither been 

challenged nor brought to the notice of this Ron'ble 

Tribunal, 

That the application is also not complete 

inasmuch as, the applicant has failed to state as to 

what scale of pay h.e is claiming and what is the 

difference of pay that he was drawing. As such, the 

applicant is not entitled to any relief for want of 

this very televent information, 

That without prejudice to the preliminary 
- 

	

	
objections raised hereinabove, the contentions and 

averments made. in the application is hereby replied to 

I 

1 	
contd.... P13 



A 
jr on merits. Be it stated herein that save and 

except the statements of the application which are 

specifically admitted hereinafter, the rest are denied, 

That no comments are offered with regard to 

the statements made in paragraphs I t  2 and 3 of the 

application. However, it is stated that no cause of 

action 	lies for this application as the claim for 

enhanced pay—scale is without any basis. 

That the statements made in paragraph 4(1) 

of the application are not wholly correct and there 

is suppression of material facts which were known 

to the applicant. It is absolutely incorrect that the 

applicant was ready to join at Mizoram in compliance 

with the order of the Government of India and that the 

Government of A—runachal Pradesh did not release him. 

On the other hand, the applicant himself wrote a letter 

dated 24.2,96 to the Principal Chief Conservator of 

Forests, Government of Arunachal Pradesh, requesting 

• 

	

	to retain him at the present post till April, 1996 

on personal grounds. Thereafter, due to exigencies of 

• 	service and other relevant factors, the State Govern- 

ment requested the Government of India vide letter 

dated 12,6.96 for retaining the applicant in the State. 

The services of the applicant was placed on State 

• 	deputation as General Manager (rerritorial) to the 

Arunachal Pradesh Forest Corporation Ltd. though he 

reported at Deomali to take charge of General Manager(T) 

contd.... P14 
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on 16.7.96 but he could not do so. Subseuently, 

the applicant joined as General Manager (I.T.P) on 

19,8.96. Further, the statement made that the post 

of General Manager is eqivalent to the post of 

Conservator of Forest bearing same pay scale is irico-

rrect and hence denied. As stated earlier, vide order 

No. FOR.283/CORP/84/22131-230 dated 23,6,98, the post 

of General Manager in APFC Ltd. was equated to the 

post of Deputy Conservator of Forest (DCF), Selection 

Grade or Junior Administrative Grade with effect from 

15.3.94, 

Copies of the letter dated 24.2,96 

and order dated 23,6,98 are annexed 

hereto and marked as Annexures - 

I, and II respectively. 

That the statements made in paragraphs 

4(11) and 4(1ii)being matters of records of the - 

case, nothing is admitted which is inconsistent with 

and/or contrary to what appears from the said records, 

That the statements made in paragraph 4(lv) 

of the application are not wholly correct. As stated 

earlier, since the post of General Manager is equivalent 

to thepost of Deputy Conservator of Forest, there cannot 

arise any claim for granting higher pay scale of 

eonservator of Forests. Further, the order dated 23.6.98 

by which the post of General Manager in the APFC Ltd. 

was equated with the post of Deputy Conservator of 

contd .... p/5 



of Forest with effect from 15.3,94 has not been 

challenged by the applicant. 

that with regard to the statemcnts made 

in paragraph 4(v) of the application, it is to be s 

stated that the representations of the applicant were 

attended to the case of the applicant was duly referred 

to the Govt. of India vide letter No, FOR-51/94/E(A)-2/ 

Vol—I/324-26 dated 24.9.99. However, the Govt of India 

vide letter No. A.42011/2/97—IFS—I dated 17,11,99 

communicated its decision not to grant the pay scale 

of Conservator of Forests to the applicant with effect 

from 17.6,96 as the applicant was appointed to the 

Conservator of Forest pay scale with the condition that 

the order will take effect from the date of taking 

over charge in the respective constituent units of the 

Officer concerned (including the applicant) vide posting 

order dated 2.2,96. A copy of the said communication 

dated 17.11,99 was also endorsed to the applicant which 

the applicant has suppressed before this Hon'ble Tribunal. 

Copies of the letters dated 24,9.99 

and 17.11,99 are annexed hereto 

and marked as Annexures— III and 

IV respectively. 

That the statements made in paragraph 

4(vi) of the application are absolutely incorrect and 

hence denied. It is incorrect that the representations 

of the applicant were not replied to or that the 

applicant was not informed about any decision in the 

matter, 

contd.... pI 
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That the grounds for relief as stated in. 

paragraph 5 of the application are without any basis or 

justification. The post of General Man 5ger of the APFC Ltd. 

which the applicant was holding is equivalent to the post 

of Deputy Conservator of Forest only and as such, the 

applicant is not legally entitled to the pay-scale of 

Conservator of Forest. Further, the3overnment of India vide 

its Communication dated J.7.1l.99 (a copy of which was also 

endorsed to the applicant) informed that the entitlement 

• 	to thepay-scale of the Conservator of Forest was conditional 

• 	to the cle ar stipulation in the order of posting dated 

2.2.96 that the order will take effect from thedate of 

taking over charge in the respective constituent units. It 

is denied that there has been any violation of Articles 14, 

16 and 21 of the Constitution of India or that the action 

of the answering respondent is arbitrary, whimsical and 

unlawful, as has been alleged. 

That the reliefs sought for in paragraph 8 of 

the application are without any legal basis on justification 

and as such, untenable in law. In view of the existing law, 

the applicant is not entitled to any relief. 

That it is hmbly submitted that there is no 

Cause of action in the instant application. Further, the 

application having been filed with material sujressiorL of 

facts which were within the knowledge of the applicant, the 

same is not maintainable and deserves to be dismissed. 

contd..to. .Verification. 
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VERIFICATION 

I t  Shri Sujit Syarn Choudhury, IFS, 

Chief Conservator of Forests, Wildlife of the Department 

of Environment & Forests, Arunachal Pradesh, Itanagar, 

and duly authorised to verify this written statement, 	
V 

do hereby solemnly affirm and say that the statements 

made in the Written Statement are true to my knowledge, 

belief and informatIon derived from the records. And 

V 	

V 	sign this verification on this 22nd day of November, 

2000 at Guwah ati. 	 S 	V Lf 

nature 
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G 0 VERNYJENT n o A RUNA CHA LI P/IA DESH 
0Fi?ICEOTHEDIVISI0NALFORffST0FER 

. ZT4N4GAR SOCIAl FOR8STRY DIVISION: 
ITA NA GA R 

Memo .No.SFIf27/93//9-/Dt0Itafla9ar the 	ieb196. 

,ThePrinciPal Chief Conservator of Forests, •.:' 
of Govt. of Arunachal Pradesh,Itaflagar. 

( Through.the Proper Channel ) 

	

A,~  Sub :- 	
GI's order issued under the memo.No.42011/95- 
IFS-IDt 	 No.F0R721 
E_A(92-/-.&44-36 . Dt. t19th Feb/96 

V1Plt 

Sir, 
 

• 	 . With. reff.rflCq o the Govt. of Ina11s order and 
your letter cited'above;'Pbe9 tâ 	 of 
my dwlli'nghou3e. atItaflagar haS;:TOti ye.! b.e.8 	amp 	e,d . A. portion 

of the .con&tructiOfl work, is yet to be completed which may take 

• for ,  a period of'
,
oneTnoflth0 There"isflO body o'look'a.fter th 

• 	wor .ofrcO8trUCtt0fl.11 ce,:'Tflyp7' 	enç 	.tflçQa'.,.UP. 	the 

end of, Marcj/ 96 .,is.1,re7uire.. for super. vt,siOfl and completion of the 

	

house . 	

• ...I 	........... 	'./'c'I.  

'. 	,• 	T ; 	," 	
(. •• 	 .. 	 . 	.. •.. 	 ' 	 • 	r 	:'? 

.i., therefore request you to kndly retain me in 
the p,'esent place ofposttng'afld'same .p o t!! uptoth'e 2ñd week of 

the •monthofu,A pri:1./96 .t0 enable 
reports/returns liceacoUfltS. 20 point pOgrarnme etc. for the C 	,  

• 	 • 	 .• 	 •.•• 	. 

month of March196. 

	

(• y 	• 	

0 	 •- 	 . 	
.. 	: 	 : 	

1 

	

• 	 .: 	 i'-' 	 . 	•. 	. 	.• 	

• , p'• 	 - 

-. 	 •'; 	

0 	 . 	- 	 ... 	
• 

you7S fait1j.fUllLl, 

• 	 '.,'t 	 ,1'Ir:. - 	 ( T. MILLANO ) DC?. 

Copy to:- 
10 

The Director,Ge0o1's iiinistry of Environment and 	G
Forests, 

for his kind information. This has a reference to the 	
O.I's 

order cited above. 	
•' :. 

20 Copy tote pncipal h1.f COnSCPUOr 
of ForestS, Govt. of 

Mtzoram,AIZAWL for his ktdd information. ife 
i ts requeSt 

to kindly arrangd accommodation for the underS.9fled 
Who wil 

,arr.t.Ve.t.AIZUL in the 2nd week 
of Apri 1 196. 

.5 .. 	• 	
• 	, 	 • 	 , 	 • 	

- 

'-5-.- 

- 	•0S. 

T. AIILLANG ) DC?. 

281 

/ 

-. • 	
h s1 

11 
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1 	 '' 	 AWN EX U 

GOV1tI0EJ'7,  OF' 'StUNf,CH.tL 'RADESI-I 
DEPARTMENT LF I  LiWIRoNr'tir!T. & FOFU'STS 

ORDER 

In the interest of public service, the Governor 
oC Arunachal Praeshis pleased to order that the posts of 
the 'Genera]. Managers in the !runachal Pradesh Forest Corp-
oration sha]4.s'nd equated in status' and responsibility 
to the 'posts of Deputy Conservator' f For.sts(DCF) Selection 

4' Grade' (sG), Junior Adrninistrative..Grad,e (JAGgqcQrding as 
the officrof the 

; 	appointed to ,hd the said post.  

• 	This order will take effect from 15/03/1-994,. 

Cr.P. Shukia.) 
Secretary(Envt. & 1 Forests) 

Arunachal'Pradesh :: Itanaar. 

Memo.No.For.' 233/CORP/e4/22,131-230 Dtd; Ita. 23rd June/98 

H Copvto :- 
The secretary to,Honble Governor, A.]?., Itanagar, 

The Special Secrtary to Hontble Chief Minister, A.]?.., 

L 	Itanagar.  

3, The, P.s. to Honble .'1inister(E'F), A.]?.,. Itanar.ar, 

H 4. The P.S. to Hon'ble Minister 	State(E&F), A.]?., Itanar'ar. 

5. The P.S. to all iviinisters/Spea]er/ Thy. Speaker of A;]?.,. 
itanagar/NaharlagUfl 

t 	6. The Dy. Secretar; to the Govt, of Inclia,I\Ltni.3trlT' of 
Environment & Forests, eptt. ol' Envt., Forests, Par1a_ 

• 	 GO Complex Loch Road, N-L)elh varan Bhawan, C 	 .l. 

7.' The P.S. to chief Secretrry.,.A.P., Itanapar. 

H 8. ' The Commissioner (1&AR), A.r. , Itanap;ar, 

1 ' .9. All Dy.'Conimissioners/A(ldl. Dr Commissioners, A.P. 

10. The Chief CorserVatOr of Forests, Wildlife, Itanaar. 

11.A11 Consevator of Forests, A,]?. 
12. The Managing Director, A?FC 'Ltd.', Itanagar for information. 

• ' 13. All Divisional Forest officers, A.P. including Dv, Chief 
Wildlife Jarden, Waharla' Un, 

14. The.JiirectOr of InfprmatiOn & F'uDlic PelationS, fl.ovt of 
A.]?., Naharlaun with the' request to'' pUl)liSh in the 
official Gazette accordingly. 

• 1 15. The Directo' of AccouhtS, Govt. of A.]?., Nahar1ar':Ur1 

16. The Principal, A.P. L'orest School, Ftoiflg. 

17., The Director, SFRI, Chirnpu. 

COntd.P/2. 



18. The ofi.jcer co; -:cerned for necesarr action, 
l. All Brancies of this offIce, 	 0 

20 Personal rile of off1ce \ conce ned 
21 The Cpnr ah'iinacer i. 1Dx 'C Ltc 
22Tn 	co e S.

: 	

0• 

I,  

S)t1u1zla ). J 
Secrtr'(Env -t & Forests) 

Arunachal raciesh :: Itanai,ar. 
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LGOVERWENT OP ARUNAHAL PRADESH 

'-" DCPARTMNT oFONMLNT & TVRSTS JiwsL 
- 	 ITiAaAR. 	... 

/5 r to, 	 . 

$hri R,2.S, Rawat, 
Director to Govt. of Xndia 
Ministry of Environuont& Forests, 
Paryavaran OhaWan) 	complex,:. 
Lody R03d, Be,*- Delhi . .110 0030 

Subi.. AppointmGnt of Shri T o  MiUang, IFS on promotion 
to the post of C.?, in the pay scnle of R.16400.. 
45040000/.. 

Sit1 	 . 	 . 

This is to inform you that the Ministry vide order 
No. 42011/2/9 - IPS.4 datci— 2/2/96 had conveyed approkpal., 
to the appo1ntnt/prornotion of Shri .T. Millang fo  I1.S a s  
Conservator of Forests alongwith ottors and posted to 
Mizora vide' order oven No. dated

, 
 2f2f96 As per order 0  

the effect of p romotion as Conservator.oforests will 
take effect from the dateof, taking overcharge of the 
post of Conservator of Forests in respective constit uen t.  
unit ythe officor concerned. 

• . 	 In this connection, it may be stated that on receipt of the Govt of Indta.OE&F)s order No, 42J1/2/-
IFS..I dated' 21J 96, Shri T M1llng IFS had subc&tted ot 
representation vida No. SFI727/.93f19.'81. datd.. 24/2/9 
with the request to allow ,  hiw to continue, in. Arunci1hI?.1 
Prodosh upto April/96 (copy enclosed). Howevor con deinci 
the jnterest of the State, it was. dacidod by the State Govt, 
to retain Shr'i T. Millang, IFS in Az'unachai Pradesh ege5nt 
the State deputation post of General Managor(T), Arunath 
pradeshEorest Corporation Limited in the, tank of Conscr.. 
vator of Forests and accordingly, the Ministry Was requested 
that his order of posttng to Mizoratn on pronotton as Conto 

vator of Forests vid. Govt. of India's order dated-. 2/2/9 
to be suit3bly modified and post'htm in the rank of ConsoZ'-

vator of Forests giving effect of.the promotion w.,fror 
the date he takGs over the charge of the post of Geflr).l 
Manager on state deputattofl with Arunachal Pradoth Forest 
Corporation Limited vide this 0oVtc8 order NOO263/3A2/ 
83/P/18 datedm' 12/6/96 (copy enclosed). Accordingly, the 
services of Shri T. Millango, IFS were placed on desutatiofl 
for posting him as OoneralManagex!(T) tn'Arunachl Pradesh 

Forest Copporatton Ltmtted w,e.fom 17/6/96(AN) vtde G0VtCC 

order 1,4o.Por.263/M—.2/83/P/13549'49  dated..- 12/f96(copy 
enclosed). 

Thereafter, on rovetort from Axunachi Ph - 

Forest Corporattn Limited he was posted as Co oV;tor of 
Foxosts, Southein Arunachal Circle r  Deornali vide GCVts 
order No.For.30/1A.m95/3163-.752 dated—. :22/1O/96(coy 

• 	enclosed) and eccordingly took over the charga of Cez' 
vator of Forest4 v  Dcoali on the afternoon of 280O/ (".6 

• 

 

Althoughg the Mini%try was requested to 	n,dcr 
for retention of, Shri MiLlnj, IFS as Conservtor of Vo rosto  
inArunch4 pradesh vide leter No.Por.263/BA—.2/83/P/i)3 
dato. 12/6T96 but the Ministry has not cortsiderod and 
directed the State Govt, to release Shxi T Millang, I FS 
from Arunachal Fradeah on his posting to Mzoram, In this 
connection, Ministry's letter F.No22011/1f 9f-.1Fs.-):(pT) 
dated' 12/16..1297 (2) No.A 0 42010/97—.IFSI dated—  nov/93 
(3) F.No. 22011kl ~9

5—IFS—I dated-. 6/9—.3—.B (4) No 0 42Oi/2/ 
97..IFS—I dated //99 and () flo42011/2/97/IFS—.X 
7/8-7-99 may ,kiniXy be referred tOG 

Contd,,P/2 



(j) 	? 

g. 

la pursuance of the Govt. 
Shrt. T. .I4iUan, IShaS 
.ofConerVatOr of Porests, 
effect from 30/4/99 (AN) 
h. has eportod for duty 

of India(MOEUPS oxerp 
been released from the charçO 
$utheX'fl clxclosl DoorAalt wh 

on his posting to Mizo ro 
on i7//99 

Now, Shri T. 	
1lang XF5 has submtt.ed represSfltatt9 

vide No. 	
date 8/if 99 requesting to 

al3o1 him ConaervatOr of Forest's pay scab w.,.frOm 
17/6/ 96i.e. from the datehe joined in Arunachal:Prad1 

Forest orporatIonLufihtd 	p'%1tati0fl and.mae payment on d  
of arrex8.fr0m17/6/96 to 30/4/99 till ho date he was in 
A.runachal Prade. Copy of the representation is enclQS6 
herewith for rY ref reflC0. 

In this conn6Cti0, it may be stated that the 
Post  OZ.  

GeneXal.Ma9 \tn Arunachal 
pradesh iorest CorpOrati0 

has enOqUat0d\t statuS and respoflstbtlttt98 to the po5t 

of Deputy Coet0r of órests (S.G.1A) with 
ratrOSPeCti 

w,e.from f//94Vtde Govt,'S order N0.283/C RP/64/22, 13 

230 datedu.23/6/98 (copy enclosed)* 

it may be added that Shri T Millang, IF DP was 
by the State Govt* to hOld the charge° the adre post e 

, of Porest Suthe 	
Aruflachal CtrClei De0mE3& 

Conservator as three Conservator of ForestS available in the 
unit at that 

time were on deputation/h01 	
adre posts (Viz0 Shr 

Stngh, IPSon deputation as Managing Directory Aruflachal 
pradesh Minera3.DeV. and trading 

CorpOratt0fl tanagaXp 

Shri AvinashKuma'r, IF 
0 dep utatt0rt as Manaqth D1r 

Arunaha] pradesh Vorest CorpOrattofl Lirfl&ted 
	taflag 	ai.d 

Shri M.L.. Deor, IS holding the Ex_Cadre post of 
OtreCt0 

9titUt0, 
State.P0r05t Research i 	

Itanagar) by which there 
were no Conservator of orest5 here to hold the 2 Cadre p0sts 
of Central Circle, pasighat and Southern Circle Doomal at 

that time. 
MinistrY is therefore, 

requested 	)cindlY consid 	an 
oihri T. MillangplFS  

conveY their deciStOfl on the req uest  

for giving him the prmiaOtiO 	 adesh from the thte 
and pay sd'ale of ConsO ator of 

forestS frOm 28/10/96 (AN) In Arunachal pr  
of his taking over 	 O of the post 	adesho 

of Conservator 
the tha7? 

o. 

Forests, Southern Circle, Deomalt in Arun&Chal pr  

Early deCiSiOfl in the matter Is s oliCitød. 

Encbo z As above. 

Yours faithfUllYp 

( S.R. Mebta ) 
prij)CiPal 	

Porests) 
-rurtaChal pradesh U jtanagar. 

T. Mijiang, 
Copy to :- 

Shri 	
IFS, Chief Wildlife Warden, Enviroflm9flt 

& oreSt6, Mizoram, AizWl. Tkis has a reference to his 

repre80flta0n No. 
G.l3011l/h19'/75 

dated— 8th 

The principal Chief Conservator of Forests, Govt. of 

zoram,. AizV1. 
Matcr copy f.le. 

II 
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No . A. 42Ot/2/97-IFS-I 
Government 	of 	India 

Ministry 	of 	Environment 	and 	Forests 

I 	'ff 

1 Paryavaran Bhawan, 	CGO 	Complex, 
Lodi 	Road, New 	Delhi 	- 	110 	003. 

Dated 	the 	17th November, 	1999 

To 	
0 

Principal Chief Conservator of Forests, 
Government of Arunachal Pradesh, 
I tan a g a r. 

Sub: 	Appointmen.t of Shri T. Millang, IFS on promotion to 
• 	 the post of Conservator of Forests in the pay scale 

of Rs .16,400-450-20,000/- - regarding. 

Sir, 

amdirected 	to./ refer 	to 	your 	letter 

No.FOR.51/74/EA-2/VOl .1/324-26 	dated the 24th September, 1999 on 

the above subject and to say that the request of 	the S t a t e 

; 	Government 	to grant 	Conservator of Forests'cale 	to 	Shri 	1. 

' 	Millang,' IFS (AGMUT) with effect from 17.6.96 cannot be agreed to 

as the officers were appointed to the Conservator of Forests 
scale vide this Minitry's Order No.42011/2/97-IFI dated 9.3.90 
with' the condition that the orders will take effect from the date 
of taking' over the charge in the respective constituent, units of 
the officer concerned, as ordered vide posting order of even 

number dated 9.3.98. 	The officer may be informed accordingly. 

Yours faithfully, 

' H 
• 	 (G.P. Flaldar) 

Under Secretary to the Govt. of Ind 

ty 

• 
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• 	
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Shri T. Millang 

-Versus - 

State of Arunachal Pradesh & Others 

/ AND 

IN THE MATTER OF : 

A reply /Additional statements for 

and on behalf of the opplicant against 

the written statements filod by the 

Respondent NO.]. i.e., State of A.P. 

TheapJntotre s Pctf ws   : - 

1. 	That with regard to the statements made in 

paragraphs 1,2,ancl 3 of the written statement this 

applicant begs to state that respondents stated the same 

without any basis . The state of Mizoram is not necessary 

party in as inucb s no relief has been prayed for against 

the state of Mizorarn • There Is sufficient cause of 

action against the State of Arunachal Pradesh. The applicant 

also states that he has not suppressed any fact which is 

in his knowledge . Rather the respondent No 1 has suppressed 

the fact and misleaded th&s Honthle TrIhunal5 is evident 

from the following fact. 

- 	2. 	That with regard to the statements made in 
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paragraphs 4 and 5 of the written statement ,the applicant 

begs to state that he was General Manager for the period 

w.e.f. 17.6.96 to 8.1.96 and thereafter he took the 

charge of Conservator of Forest w.e.f.28.10.96 and hence 

the Goverrient Ordef NO. FOR.283/CORP/84/2213,_230 dated 

23.6.98 can not affect the status and pay scale for the 

above period in as much as a Govt. Order can not have 

retrospective effect . Hence the applicant should get the 

pay scale of Conservator of Forest i.e, Rs.4500-100-5700/_ 

p.m instead of scale of pay of Dy. Conservator of Forest 

i.e.Rs.4100/_. 

3 • 	That with regard to the statements made in 

paragraphs 8 and 10 of the written statement ,the applicant 

reiterate all the statements made in the original application 

and states that he requested the state Govt. not to 

release till April 1996 as he was constructing his house 

at that time ,but threafter he was ready to go to his 

promotiorl post but the state Govt. did not released him 

and deputed as General Manager . Accordingly he reported 

for joining as General Maiger at Deomali to take charge 

but the then General l4anager did not hand over charge 

immediately . Lateron was given to him and he worked as 

General Manager till the joining as Conservator of Forest , 

uthern Arun.achal Circle.ancl thereafter worked as 

Conservator of Forest till 30.4.99 and hence he is very 

much entitled to the pay scale of conservator of forest s  

4. 	That with regard to the statements made in 

paragraphs 11 axd 12 and 13 of the written statements 

the applicant states that he was retained by the state 
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G0t. and not by the Central Govt. and hence it is the 

duty of the state Govt. bo pay the proper scale of pay xxA 

in as much as he worked in the higher post and hence that 

cn not he denied 

5. 	That non payment of proper pay as Is attached to 

the post is violation of fundamental rights and is illegal 

and hence the same is not sustainable in cthe eye of law. 

Under the fact and circumstances states @Ibove 

the applicant is entitled to get the full relief prayed 

in the ofiginal application 

VERIFICATION 

I, Shri Tulmin Nillang, son of late S. Millang , aged 

about 50 years , resident of Aizal ,Mizoram do hereby verify 

that the statements made in paragraphs i to 4 above are 

true to my knowledge and beief and rests are my humble 

submissions before this Honhle tribunal and I have not 

suppressed any material fact. 

And I sign this verification on this the (+' 

day of 	 2001 at Guwahati 

DEP ONENT 


